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Radlizy Shyam Sharma s Applicant
Versus
Union of Indix & Cthers 3 Rescondents

Mr. Shiv Fomer, counsel for the apclicant
Woere £ov the respondents
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SHRT 0,P,SHARMA, MEMBER (ADMINTISTRAT IVE)
SHET B2 *.TAU FRAFASH/ MEMRER (JUDICIAL)

ORDER
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(PER HOU'BLE SHRI OGF.OUARIE, MEMIER (ADMINISTEATIVE)
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In thiz apolication under Section 19 of the

administ

n
.'v’

tive Trivunal's ot, 1935, Shri zadhey Shyam
Sharma has prayed that the juldgment dated 28.7.1994
(arm: wa~i)  delivered by the Laboar -.:'ourt‘ (Central)
ota wmay be set-aside and the respondents 1o. 1 4 2

1.z Senior

of RE. 1,952 aa T&,/0A to the applizant alongwith the

interest @ 125 D.a.

2. In its juigment in the case »f Frishiva Prazad

a vVs. Cuntroller, Primting & Ststionery, JT
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565 (7) SC 522, the Hon'dle Supreme Court has

Held that the Industiial ccjurts Labouyr Courts or
S5,

other authorities under the Imdust tvial Disputez Act

or authority created unier any cther corresgpconding

law remaing uanaffzoted, in zgite of the proviz ions
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of section 11 of the sdminiztraktive Pribunalts A

In view of this judamsnt of the Hon'bl: suprens 2

s,

3

this Tribunal has no jurisdiction £ entertain th

present application. The papers are accordingly’
rzturned o the appliecint for being precfentcd
bzfore an appropriate legal foram. The 0.3. is

dizpoged ~f accordingly. Mo ordsr a3 Lo IOSL3.
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